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CENTRAL ELECTRCITY REGULATROY COMMISSION
NOTIFICATION
New Delhi, the 20th Novermber, 20135

No. 2/1 (21)/2009-CERC .— In exercise of powers conferred under Section 178(2)(za) read with Section 91 (3) of
the Electricity Act 2003 (36 of 2003) and all powers enabling it in this behalf, the Central Electricity Regulatory
Commission (hereinafter called the Central Commission) hereby makes the following Regulations, to amend the Central
Electricity Regulatory Commission (Indoor/Outdoor Medical Facilities) Regulations, 2005 (hereinafter referred to as “the
Principal Regulations™), namely:-

1. Short Title and Commencement: (1) These Regulations may be called the Central Electricity Regulatory
Commission (Indoor/outdoor Medical Facilities) (First Amendment) Regulations, 2015

(2) These regulations shall come into force with effect from the date of their publication in the official Gazette.

2. Sub-clause 1.3 of Regulation 1 of the Principal Regulations shall be substituted as under:
“1.3 They shall apply to the employees of the Central Commission.”

3 Sub-clause 2.3 of Regulation 2 of the Principal Regulations shall be substituted as under:
2.3 “Employee” means any person appointed by and on the rolls of the Central Commission, who is allowed to
avail the benefit under these regulations by the Central Commission and also includes the employees who have
superannuated from the Commission, having rendered service of not less than 5 years, after being permanently

absorbed in the Commission."”

4. Sub-clause 2.8 of Regulation 2 of the Principal Regulations shall be substituted as under:
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"2.8  “Pay" means Basic Pay plus Grade Pay plus Non Practicing Allowance, if any, as per the revised scale of
pay applicable to the various posts in the Commission consequent upon implementation of the recommendations
of the Sixth Central Pay Commission. For employees who have superannuated and are eligible for medica]
facilities under these regulations, pay means the last pay drawn before the superannuation.”

5. Sub-clauses 3.1, 3.2 and 3.7 of Regulation 3 of the Principal Regulations shall be substituted as under:
*3.1 The entitlement for room facility i.e. General Ward, Semi-Private Ward, Private Ward. Day Care._ erc.

in case of hospitalization shall be same as may be prescribed by the Central Government Health Scheme
(CGHS) from time to time.

32 Entitlement for room rent for General Ward. Semi Private Ward. Private Ward and Day Care shall be
as per CGHS rates as amended from time to time.

3l Package rates for duration of indoor treatment shall be the same as prescribed by the CGHS from time
to time.”

6. After sub-clause 5.1 of Regulation 5 of the Principal Regulations, the following sub-clause shall be inserted:
5.2 In the case of superannuated employees of the Commission, the annual ceiling of the expenses

incurred on outdoor treatment shall be as per CGHS Rules, or maximum of the pay scale plus grade pay of a
serving employee holding equivalent post, whichever is lower.”

'SHUBHA SARMA, Secy.
[ADVT.-II/4/Exty./150/15 (270)]

Note: The Principal Regulations were published on 18.11.2005 in the Gazette of India, Extraordinary, Part I11- Section 4
at Serial No.149.
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